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'MINISTRI TIVc rasu~L 
· D BENCH 'L · 'U\D,~D • . 

- 
Original Application ~o.605 of 2002. 

-· • ~ • K. Trivedi , V. C. 
'--,-- - "--r'""""' 

Srjyastava 2 .M. 
4 

tlEn.!.PJ~-- tr .J.u.~_tice 
Hon fple fiaj Gen KK 

Ghanshyam Dass Praj apati 
aged about 45 years 
son of Shri Chottey Lal 
resident of 208/7, Dariyapura, 
Kemasan Ki Toriya, 
Jhansi. 

·• •••••••• Applicant. 

(by Advocate : Sri R.K. Nigam) 

Versus. 

1. Union of India 
through General 'an~ger 
Central Railway, 
Mumbai CST. 

I 

2. General I1anager, 
c:entral l- a.i.Iway , 
Nn.imbai CST. 

Chief Personnel Of f Lce r , 
Centrpl Raihray 
Ivlurnbai C • s ·• 

; 

3. 

4. . Chief workshop Iv1anacier,. Cen-t.ral Railway worRshup 
Jhansi. 

• ••••••••• Respondents. 

(By . d voc a'te : ri K.P.Singh) 
' . 

0 RD ER ~- - ......... -- -- 
(By Hon 'ble Mr.Justice R .•• K. Trivedi, V .c,.) 

By ~his C •• , filed under section 19 of. dministrative 

Tribunals Act 1985, the applicant has prayed for 

quashing the impugned order dated 14.05.2002 and 

l~i.05.2002 by which the claim of the ~plica1t. for 

regularisation on the post of 'ssistant raftman 

in .... t.he . pay"$cele~,o·f .s.1200-2040 has b~en rej c te $ 
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The applicant has also prayed for cl.irGction to the 

respondents to declare the applica rt to be ·· ntitled 

to the pay and grad of ssistant Draftman s.1200-2040 (RPS) 

witb all consequential benefits from t· e date he has 

been put to vor k physically vide office or r date-d 

09.05.1991 along wit the incre 11ant, s"'niori.ty. etc. 

2. The facts of the case are that the applicant was 

appointed as Khallasi on 04 .08.19"86. Subsequently the 

applicant was pro~oted as Hel~er Khallasi in the pay 

scale of Rs. 850-1150/- on 18,.01.1990. The respondents 

initiated steps to fill up the post of ssistant Draftman 

by Helper Khallasi. having qualification o;- Diploma 

in machanica~:n~;.civil en~ineeri~g.T.his position is. 

clear from letter datea 09.0~,.1991 (: nnaxur e 7). s 

the applicant was Diploma hold r in _ivil .and Automobile 
(--~ '0 Vff" d.._ 

engineering; lh@ applied for ~A.chance to work on 

ad hoc basis as ssista. t - raftsman._ _-fter completing 

the - formalities, =c;1e applicant was given chance to 

~Ork ~ on ad hoc basis as Assistant Draftsman in ..... 

downgr9ded scale of Rs. 950-1500 on 21/23-12--1991. The 
.~ ~9'f-:- '-f • . . . . .· / . 

appl1cant1cont1nue' to wok on this post of ~wn graded 
. t--- "'"-'---.... ~ "\ 

Assistant Draftsman;~ he filed o .• A. No. 716 of 1998 

in this Tribunal for direction to respondents for giving 

him paY scale in the grade of s .1200-2040 (RPS) 

aoainst the substantive va c ancy and to regularise him 
::I 

as Ass ts tarrt Draft.swan. This O.A. was disposed of finally 

by order dated 06.12.2001 with the following directions. 

ire d Lsp ose of this o .• A. by directing respondent 
No.l to consider the· case of tie applicant for 
re .ularisation in the lialt of t1~ letter of 
the OiJR' referre to above. The ne ce s s arv 
exo'r ca.se s may be c onp Ie t d within four months 
from the communication of this order 11• 
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3- In pursuanc of the a oresaid direction, the 

Ge ne.r a L · ·Ianager Central Railway passed an order dated 

9.05.2002 which was c onmund c a ted to the applicant on 

14,.05.2002-( nnexure 1).- claim of the applicant 

for regularisation as Assistant Draftsman has .rejected 

on two grounds, firstly that no such post is available 

as they have been surrendered and abolish rd and s c ond Ly 

that t: e post is within the purview of the ~ ailway 

lecr.uitment Board and applicant could not be appointed 

th . . ~ ~,~,() on e bas.Ls of promotion or regulat-1 as s aqqe s t d , to ~ . 
as it would be contraryLthe direction of Railway Board 

9s well as Railway ules. e pe~tis"~fthe ntire order, 

howeve r , we do not find any illegality in the order. 

4. Learned counsel for the applicant, hawever, 
' ~ 

submitted that applicant has wonkad as Assistant Draftsman V 
. ,,_ _/',-- ~~~ 

fairly long period and it would not be appr-opr a.ate "'ij5> askzto 

v~orki:-!'. as Helper Khalasi,. It has bee n submitted th.at 

the another can idate sin~larly situated has been 

asked to work as Clerk,. y..he nar ie of the candidates is 

Sanj ay Vasan, ~. copy of the ore r by wha'ch ..,ri Sanj ay 

Vasan has been ~ccommodated as Junior Clerk in the 

scale of Rs.950-1500/- ,._. ·- has been filed as 

Annexur e l to the Supplementary ffidavit. This position 

has not been disputed by learned counsel for the 

respond,nts. Learned counsel for the applicant has 
.I'-- be_ v.._ 

submitted that the applicant could also laccommodate 

• in the same fashion as Junior Clerk. 

5. Considering the aforesaid submissions of tbe 

Le anne d counsel for the applicant, we dispose of this 

O.A. vdth liberty to the applicant to make representation 

~ 
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• • be for~ respondent r o , 2 General anaqe r , Central ailway, · .. 
Murrbai CST for being accommodated as Junior Clerk 

and if such representation is made ,.;it1in 3 weeks the 

representation shall be considered and decide in accordance 

wi th ·· ules in th . light of letter dated 6_.,09.1994 filed 

as Annexure l to the upplementary Affidavit. 

6. There will be no order as to costs. 

L--i 
vice-Chairman .. Wember-A. 

Manish/- 

.. 


